
7215 fie : MatKm M A Y  28, 1962 for  Adjournm ent 7216

w ill be served by compaTLng the 
amount rcltased in individual cases.

sft f̂WTR : r̂ -j fttffn
ITTT JTr q-TT'T TTr ?TTr =: 'T

(̂ fT) q r m  t'rc=rf-T^-iT'T ̂
-TtTT f,T i^  ^̂ !̂ ■̂  iTr'TiT =T“  ~7. i  j

( T) ?'T ^  TfT-
fci‘ ^ *r ^  f s i i ' t  ?. ; ?TF

( jt) fVs^r'T-Ti'TJr ir
VJfTF qTT'Tiff T  'TtTF T j ^J: 

f>-T'TF t|'4|.rf ,̂:r J im ir ?

f?F«T iilfr (T to ^rroHFo ^ntfTtifr):

(■ f) I

(•■ST) qTJ- ( i j ) .  T-«rr TT-7
IT  71-Tt [ ^ ^ 7  'li - f - r z  5r-T:F-.i

*T--i'r U -] I

Pakistani Nationals Sent Back to 
Pakistan

£115. Shri RaKttunath Sineh: W ill the 
Minister o f Home Affairs be pleased 
to stjte :

(a ) how m;iny Pakistani nationals 
who entered India illegally w ert serbt 
back during 1352-1962; and

(b> thoir nun^btT from Ibc States 
of Rajasthan, Punjab, Jammu and 
K;ishniir; As.sam and Tripura ai^d 
^j:inLi>ur?

Tl:e Minister o f State in the M inis
try of Home Affairs (Shri D atar): (a )
and (b ). The information is being co l- 
lecU'd and will be laid on the Table 
o f the House, as soon as it is available.

IZ hrs.

RE. MOTION FOR ADJOURNMENT

Mr. Speaker: Now, w e take up the
Call attention notice; Shri Hem Barua.

Shrl H. N. M ukerjee (Calcutta Cen
tral) ; What about m y adjournment 
motion, Sir?

Mr. Speaker; I have made enquiries. 
Probably, Governm ent would be hav
ing all the intonnation by tomorrow,

Shri H. N. M ukerjee: In this con- 
nertion, I would like to make a sub- 
misiiftn. This report is circulated by 
the PTI from  New York on the 24th 
May, Sir, as tar as w e know, n o con
tradiction o f the report has been issued 
by our Embassy in Washinglon or its 
branch in New York. I cannot im a- 
fiinr that our Embassy is hibernating 
over the we;'k-end. Television like 
f>iititIIgraph does not lie. And, there
fore, my foe 1 ins is that since this re
port has appeared and has gone un
contradicted for the space o f  at least 
4 o r  5 days, all that w e require to 
establish in this Hou.ie for  your satis
faction is that a prima facie case has 
been established so (.bat you should 
give your permission for the discus
sion o f this m ailer by  way o f adjourn- 
mi nt motion. It is not, at this point 
o f  time, our intention to go into the 
merits o f  the ma.tter. W e are only 
asking your permission for  the ad
journm ent o f the House for  this dis
cussion I can quite understand the 
Govvrnment trying to .see that the 
Prime Minister comt^s to its rescue, 1 
w elcom e it also. But, let us have it 
tom orrow You can fix some time 
tom orrow  so that w e  can have this 
discussion, if as I submit wc have 
set up a prima facie case here. As a 
is, here is a report which has been 
uncoilti-adicted and it is to be discussed 
by the House,

Mr. Speaker: I said the other day 
also that the facts that were being 
marshalled by the hon. M ember were 
only received from newspaper reports. 
Unless the Governm ent also has re
ceived that information, w e cannot 
proceed. A n adjournment motion can 
■only be discussed when the faets are 
either admitted or established. W ith
out the facts no adjournment m otion 
can be  taken up and discussed, be
cause, i f  the Governm ent only say
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that they have no jnformatjoii, no dis
cussion can take place. Only the 
newspaper reports are there.

Shri H. N. Muh.eriee: The whole 
•world knows but the Governm ent does 
not know. Is it the implication?

Mr. Speaker: That u: a different 
point for another ttnsurc o f  the Gov
ernment. Bui, so Tar :is I am con
cerned, I um lakinK up only th[‘ p re
vious one for the present. And. we 
had s:iid that by  today the G overn
ment would receive the intonnation. 
Wc had expi’Cted that all the inform a
tion would be received by Governm ent 
by today. But, this m orning I was 
told that, probably, Govern nien-t 
wanted another day. They have not 
received. . . .

An HOn, Member: Nothing to be
received,

Shri S. M. Banerjee (Kajripur)- What 
is it to be received?

Shri Prabhat K ar (HooRhly): They 
arc only awaiting the arrival o f  the 
Prime Minister. That is the fact.

Mr. Speaker: Even if  it is so, where 
is the harm?

Shri Prabiiat Kar: It is a question 
of fa d . It is not that they have not 
got the infoiTniation. (Interruptions).

Mr. Speaker: Even if it be taken 
that whatever the hon. Member says 
is correct, I think it w ould be to hLs 
interest that the facts are given and 
the Prime M inistir arrives. I have 
not asked the Governmemt whether 
that is the position or no^, I cannot 
sa.v that. It was expected that the 
G<jvernment would have fu ll inform a
tion by today.

The Minister of SUte In the Min
istry of External Affairs (Shrimali
l,aksh|i|j Menon); The Ministry has 
received the information. But, I 
think we should wait for  the Prime 
Minister to arrive (Inferruptitms),

Shri H. N. M nkerjee: By implica
tion, the h(Wi, Minister caiuwrt say

■No’ to the reports that have already 
appeared. Therefore, since a primo 
facie  case has been established— I am 
not going into the m erits o f the case 
now and I cannot vouch for  the abso
lute authenticity o f the P.T,I, reports; 
it is only a newspaper report w hich
I have to presume is fairly accurate—  
therefore, I beg you to give us per
mission so that tom orrow w'hcn the 
Prime Miruster is heix.‘, in his pres
ence we shall have a discussion of 
this very SL-rious matter.

Shrimatl Lakshmi Menon: I ĥ  ■
no objection to this, Sir,

Mr. Speaker: She has not objection 
to a discussion?

Shrlmafi Lakshml Menon: Not for
the discussion; but the m o t io m  may 
be dealt with.

Shri Hari Vishnu KamaUi <Hoshan- 
bad): On a point o f  clarification, Sir,
is tomorrow the absolute deadline or 
is it to be adjourned further?

Mr. Speaker: No further adjourn
ment. But for  the present, I am not 
clear when Shri M ukerjce says that 
he is n«t going into the facts but that 
he only w'ants m y approval or my 
leave, I am surprised at it. What 
leave can 1 give him? First I have 
to give m y consent; then the leave 
o f the House has to be .sought. Tlten 
the third stage comes when the first 
two ingredients are fulfilled. We 
wanted some information becau,s<? no 
adjournment motion can he taken up, 
as I have said earlU'r, unles,s the facts 
are there. Now. the facts are there, 
Oniy they want to  have some more 
time so that the Prim e Minister will 
be hi re by tomorrow. We should 
have to agree to that,

Shri Trtdlb Kumar Chatidhuri
(Berhampur)r A r f  w e to understand 
that the Governm ent ha.s no  objcctio,n 
to the admis,sibility o f the motion?

Shri (Dehra Dun): M a y  r
•sutffnit that it w ould  be irregular pro
cedure if, on account o f the absent* 
o f the Prim e Minister or ft>r that
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[Shri Tyagi] 
matter any other Minister, an ad- 
journmen't motion is postponed to 
aet’ommodatu som e person. Some other 
Minister must as a rule officiate; if 
the Prime Minister is not here som e
one else must reply. The adjourn
ment motions cannot wait for  a M in
ister to come. It is for the first time 
that I am seeing this in this House. 
All the facts are there but because 
the Prime Minister is not there they 
say it could not be discussed. That is 
sovn('thln{; dsfro^atory to I he proce
dure.

Shrimali Lahshmi Menon; Sir, the 
House knows that the Prime Ministei' 
is also the Minister o f External A ff
air v Secondly, the na-me o f a Cabinet 
Minister is also involved in it. So, it 
is only fit and proper that we should 
wait for the Minister of External 
Affairs to be here.

Shri H. N. M ukerjec: In that case, 
what I am asking o f you. Sir, is that 
yuu, a-s the previous Speakers huvc 
done, fix a time, a definite time when 
we can have this discussed because
Government can possibly have n-o
conccivabic objection to a discussicm 
o f this matter. <lJitcrrup(ions.)

Mr. Speaker: Tom orrow  w e are
haviiig it. What else does he want?

Shri II, N. M ukerjee: You can fix u
discussion for tomorrow,

Mr, Speaker: That is at a later
stage. He presumes that the finst two 
stages have already been gone 
through. Shri M ukerjee presumes 
that I have Riven m y consent and the 
House also has given its leave and 
he wants 4 O’clock to be fixed when 
this adjournment m otion would be
discussed. But we have not passed 
those two stages. Therefore, I told
him  that I would take it up agaixt to 
m orrow and it would not suffer for 
want o f urgency because it had been 
postponed to another date. The other 
day 1 said that w e w ou ld  take it up 
today, i.e. Monday. Really it does 
not give m uch credit to the ruling

parly that they should advance this 
aifCuinent that because the Prim e M in- 
iste-r is not here, il should not be 
taken up. At least it should not bo 
Hiven as the excuse and expressed 
like that. Tfiat is m y opinion. This 
should not have been said in that 
manner at least, i f  even tihat was 
the excuse, I think w e should now  
stop here and proceed with the other 
business. I will take it up tomorrow.
II w ill not sufliT fo-r want of urgency 
because il has been postponed.

Shri P. K  Deo (Kalahandi) 
on a point o f  ordi'r. Y ou are the 
supreme custodian o l the privileges o f 
this House. Is it due to the non avail
ability of the facts that this matter 
has been postponed or  is il due to the 
absence of the Prim e Minister? It it 
is due to the absence o f the Prime 
Minister, 1 beg to ,=ay that the ques
tion of admis.sibility o f the adjourn
ment motion may he postponed till 
tom orrow but the tacts should be re
vealed, W hy should the facts be 
withheld?

Mr. Speaker: Order, orde^'. There is 
nothing new in what he ,says; I have 
Bli'cady dealt with whatever he has 
staled.

Shri S. M. Banerjee: Sir, this ad- 
journ'jnent mol ion was tabled and Mr. 
M ukerjee brnuRht this fact to your 
notice. A t th;it time Siirimati Lashmi 
Menon, the Minister o f State in the 
Ministry o f External Affairs said that 
she had no facts. Now, fortiinately 
or unfortunaitely, w e have known the 
reasons, that is because the Prim e 
Minister is not here. M y point is 
whether they had those facts with 
them but still concealed them from  
this House, If so, it is very serious.

Mr. Speaker: No, no, A  definite
statement had been made that the 
facts were not available. It was only 
nn that score that w e 'had postponed 
it. Today 1 thought that was a con
tin u a tion 'o f the same excuse juid I 
had, therefore, said that the facts
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were not availabJe and the G overn- 
jiionit will have the facts by tomorrow. 
1 had not known— now the explana
tion given is a d ifffrcnt one,

Shrimali Lakshmi Mrnan: When this 
matter was brouKht up befort the 
House w e did not have the facta, and 
I did state that w e are trying to et‘t 
the transcript of the interview from  
New York. Sincp thf'n, perhaps thi.>; 
Tnorniny or last night— I do not 
Itnow—the farts did come. Since the 
Prime M inister is already here— he 
has arrived— I thought it is only fit 
iind propLT that he. as Minister ot 
KKlernal A ffiiirs should deal with 
the subject inasmuch as the name o f 
a Cabinet Ministei- o f the Go\'erniinenl 
o f India i,'! involved in it.

Shrt T y a fi: May I mak(- a sugges
tion (til procedure? You were good 
enough that day to postpone your 
I'uliJlg in regard to the relevance of 
ttiis Adjournment Motion— whether 
it should be permitted er not,— for 
the reiiaisijji that fiicts wej'e jitjt avail- 
ablf'. Now, the facts are available 
and you might take your ow n time to 
sei  ̂ the faei.s, bc^cause, it is for  you 
to know' w’hat the facts are ond then 
on ly  you w ill give your ruling in 
favour or against the motion. So. 
you might obtain the facts and give 
your ruling tomorrow, and then the 
Prime Minister also w ill be available 
here.

Mr. Speaker: I do not think there 
is ajiy use harmmcrinfi it furthiT. The 
facts are clear now% Everyone knows 
what the actual situation is, J will 
certainly take it up tomorrow after 
the Question Hour, That is decided 
now. W hy should there be further 
points made about it?

Shrt U M. Trivedi fM andsaur): Sir, 
I rise to a point o f  order. Unfortunate- 
you were good enough to ad
m inister a very mild rebuke to Shri
H. N, M ukcrjee for having presumed 
that the first tw o stages have pa.'ised. 
But the mistake was originally com 
mitted by the D ^ u ty  Minister— (Jn- 
terruption.)

1884 CaHing /Ittention to 7222
Matter o f  Urgent 

Pubic Jmportatiee 
Mr. Speaker, Order, order,

Shri U, M. T rlvedi: Inasmuch as she
asserted that the discussion would be 
taken up tomorrow when the Prime 
Minister arrives here. It is presumed 
too, and it is clear that the powers 
are vested in you and the House, for 
saying thsit a discussion will be tak
ing place on such and such a date. 
So, I think it is a question o f privi* 
lege,—

Mr, Speaker; Order, order. I just im 
mediately asked her whether she had 
agreed to the discussion. She said, 
“ No". That was made clear there 
and then. So, where is the point o f  
order? I do not understand how a 
point of order arises.

Shri H P. rhatterjCe (Nabadwip): 
Sir, 1 I'isE' I0 point o l order. The facts 
arc there. She admits that all the 
facts can be placed before you, and you 
can Rive your dedsion. This question 
of the absence o f the Prime Minister 
shtiuld not be brought in here. That 
isi what Shri Tyagi said and that is 
what we also say.

Mr, Speaker: Shri H. P, Chaterjee 
must have heard m e also. 1 had re
peatedly said that the facts are clear. 
Now. we will take it up tomorrow. 
The House will now proceed to the 
next item o f business. Shri Hem 
Barua

la .U  hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

fi) Reported Chinese TNrnusiON into 
Gorakhpuk and B asti diethicts

Shri Hem Barua (Gauhati): U n 3 S  
Rule 19T, I call the attention o f  the
Minis'.L'r of DL'ftrncc to  the follow ing 
matter o f urgent public importance 
a n d  I  request th a t  he may make a 
statement th e r e o n :-

The reported entry o f some 
Chinese into Gorakhpur and 
Basti Districts o f Utrtor P r« -


